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IN THE INCOME TAX APPELLATE TRIBUNAL
‘B’ BENCH, CHENNAI

AT wgrae fig, IuTeney uasdt FAfHars s, T 99T & a9

BEFORE SHRI MAHAVIR SINGH, VICE PRESIDENTAND
SHRI AMITABH SHUKLA, ACCOUNTANT MEMBER

S.A. No. 38/Chny/2024
[In ITA No. 1803/Chny/2024]
fRrgTeor a7 / Assessment Year : 2017-18

Akshay Mercantile (P) Ltd., The ACIT,
No.5-E, Moogambika Complex, vs. Central Circle — 2(1),
4 Lady Desika Road, Mylapore, Chennai.

Chennai — 600 004.

PAN: AAACA 6248H

(ST [ Petitioner) (srereft/Respondent)
gTfe FT AT °/Petitioner by : Shri Varun Ranganathan, Advocate
geaeff Y T A/Respondent by : Ms. Anita, AddI.CIT
qAare it arir@/Date of Hearing : 23.08.2024

=TT it qrira/Date of Pronouncement @ 23.08.2024

AT /ORDER

PER MAHAVIR SINGH, VICE PRESIDENT:

This stay petition is filed by the assessee seeking stay of

outstanding demand of Rs.30,75,740/-.

2. When this stay petition was called for hearing, the Id.counsel
for the assessee filed adjournment petition dated 23.08.2024

requesting that he is attending religious function due to which, he
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cannot be present. This being a stay matter and assessee has no
urgency, hence, this stay application is dismissed subject to liberty

to file afresh as and when the assessee is ready for hearing.

3. In the result, the stay application filed by the assessee is

dismissed.

Order pronounced in the open court at the time of hearing on
23" August, 2024 at Chennai.

Sd/- Sd/-
(srferaTs grFT) (W fE)
(AMITABH SHUKLA) (MAHAVIR SINGH)

WW/ACCOUNTANT MEMBER IUTSTET /VICE PRESIDENT
=I==/Chennai,
fai=/Dated 23" August, 2024
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